
Govemment of Jammu and Kashmir

n"ourt*J',t oi l-aw, Justice and Parliamentary Affairs
' Civil Secretariat

Srinagar/Jammu
*****

subiect:-Litigation Reforms and effective monitoring of Litigation in Union tenitory of

'"**" .,""."r, 
"" 

j rutr'rni'-oipointment of oflicer ln charge (olC) Litigation'

GOVERNMENT ORDER NO:-3286 - JK (LD) of 2026

DATED:- 05 - 03- 2026

sd/-
(Achal Sethi)

Commissioner Secretary to Govemment

Dated:- 05- 03 - 2026

Sanction is hereby accorded to the appointment of Mr' Vinod Kumar Pandita

Under Secretary to Governilent finuntt Depanment as Offrcer In-charge

I-itisation (OlC) in 
"utt 

tittta t'*i""p ['-* A^Ors V/s U'T of J&K & Others

il:i*r:# L"""-,J'"p,- p"iiii""" ii;;'- ;;i n g before Hon' ble Supreme cout on

India/ Hon'ble High Court "' 
rafl i"a'L"atfi' Tcental Administrative Tribunal or

*' "S::"Hrrd conditions of appointment of the olc 
-shall 

be govemed by the

pr"ri;i;;, "ft 
;;.-.."t d;N;:l;? t -JK (LD ) or 202 1 dated 24'03'2021'

By order of Government of Jammu and Kashmir'

Copy to the:-

l. Learned Advocate General' J&K'

i. erm"ipur S".t"tary ro Hon'ble Lieutenant Govemor' Raj Bhawan'

3. Joint Sefietary (J&K)' Ministry of Home Affairs'.Covernment of India'

o. n"gi.,ru. C"n"rat, High Court of J&K and Ladakh' Jammu/Srinagar'

5. Principal Secretary to Ho-nIUf" tnitfluttice' High Court ofJ&K and Ladakh

i. prin"ipof s"tt"tary to Govemment' Finance Department

No:-LAW-OIC/3/2026

7. Director Litigation, Srinagar/ Jammu'

8. Law Officer concemed

9. Officer ln Charge Litigation(Olc)'

iO. prirut" S""..tu.y to ChiefSecretary for information

i i . prluate Secretary to Commissioner Secreury Law'

12. lncharge Website'

13. Govemment Order file'

14. Concemed file'

of Chief Secretary'

ob
0

(Reyaz Ali B r)

-DePutY Legal Remembrancer
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